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have explained how the police of the Sul- 
tanate of Omman has been threatening 
the Indian labourers and getting work 
from them at gun-point. Mostly our wor- 
kers are working in construction works or 
with engineering firms which have bran- 
ches all over the Middle East. Recently 
one woman was beaten up and she was 
put in the plane in an unconscious state. 
She has been admitted to a hospital in 
Bombay and she has explained how they 
are misbehaving with the Indian labourers. 
Those labourers are going there through 
our Indian agencies. When these agencies 
send those labourers abroad, they promise 
them a salary of 65 Riyals per month. 

But ultimately they get hardly 30 to 25 
Riyals per month, that too after working 
for 11 to 12 hours a day. Sir, the Indian 
Ambassador there visited that camp but 
no action has been taken. They have sent 
telegrams and telex messages to India, to 
our President and Prime Minister also. 
Many labourers are reportedly, falling un- 
conscious due to lack of food and medi- 
cine. Sir, my request to the concerned 
Minister through you is that he should see 
to it that the agencies which are sending 
these labourers to other countries look 
after them properly and if any agency 
cannot properly look after the labourers, 
then the agency should be stopped imme- 
diately. Thank you, Sir. 
THE INDIAN VETERINARY COUN- 
CIL BILL, 1981 

MR. DEPUTY CHAIRMAN: Now let 
us take up the Bills for consideration and 
passing. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): Sir, I beg to 
move: 

'That the Bill to regulate veterinary, 
practice and to provide, for that pur- 
pose, for the establishment of a Veteri- 
nary Council of India and State Veteri- 
nary Councils and the maintenance of 
registers of the veterinary practitioners 
and for matters connected therewith, as 
reported by the Joint Committee of the 
Houses, be taken into consideration." 
Sir, this Bill was introduced in this 
House on 23rd December  1981 by my 

Ministry. Later on this Bill was referred 
to a Joint Select Committee of both the 
Houses consisting 45 Members—15 from 
Rajya Sabha and 30 from Lok Sabha. 
Sir, this Joint Select Committee bas gone 
into this Bill in detail and they have made 
a number of recommendations. 

The purpose of this Bill is to provide 
for the establishment of an All-India 
Veterinary Council, setting up of State 
Veterinary Councils in the States and 
Union territories, maintenance of regis- 
ters of veterinary practitioners by these 
Councils, controlling and regulating the 
professional conduct of veterinary doctors, 
regulating standards of veterinary educfe- 
tion, etc. 

Sir, there are various reasons for 
which we have come before this House 
to pass this Bill and to empower the 
Government to appoint a Veterinary Coun- 
cil. At present, persons who are doing 
veterinary practice are not eligible to 
write prescriptions of certain medicines; 
also they are not empowered to give evi- 
dence in the court. And with the intro- 
duction of hybrid cattle in this country it 
has become necessary to attend to the 
diseases of the animals and therefore it 
has become necessary to pass this Bill and 
to empower us to appoint a Veterinary 
Council. 

Sir, this Bill is based on the Indian 
Medical Council Act and the Bill is simi- 
lar to that. Almost all the provisions of 
the Indian Medical Council Act are simi- 
lar to the provisions of this Bill except 
one where we have allowed para-veterinary 
personnel to attend to certain diseases and 
minor ailments, to give vaccine, etc. 
Otherwise almost all the provisions of 
this Bill are similar to those of the Indian 
Medical Council Act and, as I said earlier, 
these have been thorouhgly scrutinised by 
the Joint Select Committee of both the 
Houses. The Committee have made a num- 
ber of amendments which we have in- 
corporated in the present Bill. Therefore, 
it is necessary to pass this Bill and em- 
power us to appoint a Veterinary Council 
of India. 



271   The Indian Veterinary   [RAJYA SABHA]       Council Bill, 1981 272 
 

I would again request the honourable
House to consider this Bill and pass it 
Thank you. 

The   question   was  proposed. 
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SHRI YOGENDRA MAKWANA: Sir, 

the only one point which the hon. Mem- 
ber has made is regarding the urban and 
the rural areas. Of course, veterinarians 
are working in the rural areas. As all 
colleges are situated in the urban areas, 
that does not mean that the training which 
is given and the education which is im- 
parted in these colleges is only meant for 
the urban areas. That is not the case 
because all the veterinarians have to work 
in the villages because our cattle wealth 
is, throughout the country, in the rural 
areas, and in urban areas where some 
animals are kept by some people, for 
them they can work there also. So, there 
is nothing wrong if the colleges are situ- 
ated in the urban areas. It does not bar 
the veterinarians to work in the rural 
areas. 

Sir, I request the House to pass this 
Bill. 

MR. DEPUTY CHAIRMAN: The ques- 
tion is: 

"That the Bill to regulate veterinary 
practice and to provide, for that pur- 
pose, for the establishment of a Veterin- 
ary Council of India and State Veteri- 
nary Councils and the maintenance of 
registers of the veterinary practitioners 
and for matters connected therewith, as 
reported by the Joint Committee of the 
Houses, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
BOW take up clause-by-clause consideration. 

Clauses 2 to 67, the First Schedule and 
the Second Schedule were added to the 
Bill. 

Ctaues 1, the Enacting Formula, the 
Preamble and the Title were added to 
ihe Bill. 

SHRI YOGENDRA MAKWANA: Sir, 
I beg to move: 

"That the Bill be passed." 

 

MR.   DEPUTY   CHAIRMAN:      The 

question is: 

"That the Bill be passed." 

The motion was adopted. 

THE EMPLOYEES'    STATE      INSUR- 
ANCE (AMENDMENT) BILL,   1984 

Now, we. shall take up the Bill further 
to amend the Employees' State Insurance 
Act, 1948.   Shri Veerendra Patil, please. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEEREND- 
RA PATIL): Sir, I beg to move: 


